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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
SOUTH ZONE BENCH, CHENNAI 
Original Application No. 274 of 2024 

 
IN THE MATTER OF: 
Tribunal on its own motion – SUO 
MOTU based on the News item 
published in Dinamalar Chennai Edition 
dated 25.09.2024, titled “Dumping of 05 
tons of medical waste in Pallavaram Eri”                                                                                   

Vs.  
The Chief Secretary to Govt Of Tamil Nadu,  

and 7 Ors.                                                                                                        

 

 …Respondents 

 
 

Dates And Events filed on behalf of the 5th Respondent evidencing the false and 

misleading submissions made by the 8th Respondent regarding the receipt dated 

04.10.2024 

 

S.No Dates Events 

1.  04.10.2024 8th Respondent’s Notice dated 25.09.2024 was received 

by the 5th Respondent  on 04.10.2024.  

8th Respondent issued a notice to the 5th Respondent 

inter-alia alleging that: 

a. Bio Medical Waste and general waste belonging to 

the 5th Respondent was found in an open place; 

b. 5th Respondent has caused harm to the public 
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health and environment; and 

c. 5th Respondent has violated Sections 41 to 45 and 

Section 134 (1) of the Tamil Nadu Public Health 

Act 1969 , Section 15 of the Environment 

Protection Act 1986 and the Bio Medical Waste 

Management Rules, 2016.  

2.  05.10.2024  5th Respondent issued  a reply notice dated 05.10.2024 

to the 8th Respondent’s notice dated 25.09.2024.  

5th Respondent has inter-alia stated in the reply that: 

a. Bio Medical Waste belonging to the                             

5th Respondent was not dumped at a public place; 

b. 5th Respondent disposes of its Bio Medical Waste 

through TNPCB authorised Vendor M/s. 

G.J.Multiclave (9th Respondent) as per the Bio 

Medical Waste Management Rules, 2016; 

c. 5th Respondent’s Bio Medical Waste are stored, 

collected and segregated in respective bar-coded   

coloured covers/containers; 

d. The receipts and registers are maintained by the 

5th Respondent as per the Bio Medical Waste 
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Management Rules, 2016; and 

e. 5th Respondent practices the best Bio Medical 

Waste Management practices. 

3.  

  

16.10.2024 Report filed by 8th Respondent in OA No. 274 of 2024 

8th Respondent filed a Report before this Hon’ble 

Tribunal in OA No. 274 of 2024. The Report inter-alia 

contained an annexure with a receipt dated 04.10.2024 

alleging that Rs.5,00,000/- (Rupees Five Lakhs Only) was 

collected as fine from the 5th Respondent for dumping 

waste in an open place.  

NOTE 

 It is pertinent to note that the penalty of Rs. 5,00,000/- 

(Rupees Five Lakhs Only) was neither levied by the                   

8th Respondent in its Notice dated 25.09.2024 nor paid by 

the 5th Respondent as alleged in the 8th Respondent’s 

report.  

4.  17.10.2024 Order passed by this Hon’ble Tribunal in OA No. 274 

of 2024 recording that the 5th Respondent has paid a 

penalty to the 8th Respondent 

Based on the fabricated receipt filed by the                           
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8th Respondent in its report dated 16.10.2024 and the false 

submissions made by the 8th Respondent, this Hon’ble 

Tribunal inter-alia recorded that the 5th Respondent has 

paid a fine of Rs. 5,00,000/- (Rupees Five Lakhs Only) to 

the 8th Respondent.  

5.  10.12.2024 Reply filed by the 5th Respondent to the 8th 

Respondent’s report dated 16.10.2024. 

The 5th Respondent filed a reply before this Hon’ble 

Tribunal to the Report dated 16.10.2024 filed by the 8th 

Respondent in OA No. 274 of 2024 inter-alia clarifying 

that the 5th Respondent has not paid and is not liable to 

pay any penalty to the 8th Respondent, much less 

Rs.5,00,000/- (Rupees Five Lakhs Only) as alleged by the 

8th Respondent in its Report dated 16.10.2024.  

6.  13.12.2024 

 

Order passed by this Hon’ble Tribunal in OA No. 274 

of 2024 directing the 5th Respondent to establish who 

has paid the fine on its behalf 

This Hon’ble Tribunal in its Order dated 13.12.2024 inter-

alia directed the 5th and 6th Respondents to establish who 

has paid the penalty of Rs.5,00,000/- (Rupees Five Lakhs 
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Only) to the 8th Respondent, if the 5th and 6th Respondents 

have not paid the same. 

7.  24.12.2024 The 5th Respondent filed a Memo before this Hon’ble 

Tribunal in OA No. 274 of 2024 

The 5th Respondent filed a memo before this Hon’ble 

Tribunal inter-alia stating that the burden of proof is on 

the 8th Respondent to establish the authenticity of the 

receipts dated 04.10.2024 and not on the 5th Respondent 

to show who has allegedly paid the penalty of 

Rs.5,00,000/- (Rupees Five Lakhs Only) to the 8th 

Respondent.  

8.  18.02.2025 8th Respondent admitted before this Hon’ble Tribunal 

that no penalty was collected as stated in the receipts 

dated 04.10.2024 

The 8th Respondent’s sanitary officer Mr. Marimuthu, 

represented before this Hon’ble Tribunal on 18.02.2025 

that though receipts dated 04.10.2024 were raised, money 

was NOT collected from the 5th and 6th Respondents.  
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9.  28.04.2025 Report filed by the 8th Respondent before this Hon’ble 

Tribunal in OA No. 274 of 2024 

The 8th Respondent filed a Report before this Hon’ble 

Tribunal claiming that the receipts dated 04.10.2024 

attached in its report dated 16.10.2024 were raised in the 

form of demand and not as receipts evidencing the 

payment of penalty by the 5th Respondent.  

NOTE 

The above submission is only made by the 8th 

Respondent after this Hon’ble Tribunal was of the prima 

facie opinion that no penalty was collected against the 

receipts dated 04.10.2024. The 8th Respondent didn’t 

clarify that the receipts were raised in the form of 

demand when this Hon’ble Tribunal passed its orders 

dated 17.10.2024 and 13.12.2024.  

 

 

 

 

 

Counsel for the 5th Respondent 
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